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oil palm cultivation has been taken up 
in Kcrala. So far an area of 3705 
hectare have been planted ther . 

Steps to Contain Economic CrJme 

222. SHRI MANIK REDDY: 
Will the Minister of FINANCE be 
pleased to state: 

(a) whether Government are consi-
dering to set up 8 commission for 
economic crimes on the pattern obtaiw 
ning in Sweeden with a view to contain 
econolllic crimes ; and 

(b) if so, the details thereof? 

THE MINISTER OF STATE IN 
THB MIN TSTRY OF FINANCE 
(SHRt JANARDANA POOJAR Y) : 
(a) : No, Sir . 

. 
(b) : Doe not ari e. 

Supreme Court Judgement Regardin 
ctlon SO- of Income Ta Act. 

223 : SHRI SANAT KUMAR 
MAND L: Will the Mini ter of FIN-
ANCE be pI ased to state; 

(a) wh ther Gov rnment have since 
studied the financial implications of the 
recent Supreme Court Judgement regar-
ding section 80-J of the Indian Income 
Tax Act, 1961 defining the basis for 
calculating the capital empJoyed in an 
industrial undertaking; 

(b) if o. the steps beina taken to 
recover the resultant tax from the 
corporate sector amounting to some 
hundred of crores of rupees and whe-
ther any target date has been set in 
thi behalf, if so, by what tim ; and 

·(d) tbe names of tbe compaines 
from whom such a rrears of tax amoun-
ting to Rupee 1 crore and above arc 
outstanding particuJarly the appeJJant 
companie in thi case 1 

THE MINISTER OF STATE IN 
THE MINISTR Y OF FINANCE 
(SHRI JANARDHANA POOJARI): 
(3) and (b) AlI the ammi sioners of 
Income-tax in the country have been 
ask d to coHect the tax in uhing from 

the judgem nt of Supreme Court regar-. 
ding section 80-J by 31.3.1985 and :make 
special efforts including getting any stay 
vacated 

(C) The number of the appenant 
companies r garding whom the r qui-
site information will have to be colle-
cted from the field formations is very 
large since this issue has been pending 
before judicial authorities for evera) 
years . In case the requisite informa-
tion is desired about any particular 
company. that can be collected and 
made availabl to the Hon'ble M mber. 

. In crea e In Bank Frauds 

' 224. SHRI O.VIJAY RAMA RAO : 
Will the Minister of FINANCE be 
plea ed to state: 

(a) whether the bank frauds are on 
the increase due to laxity in nationa-
lised banks ; 

(b) whether Government propose ttl 
bring out a status paper on variou 
types of bank frauds, misapproprjation • 
etc. by the bank staff ad non-bank 
sta ff, both for nationali d banki aDd 
non-nationalised baoks. during the last 
three year ; and 

(c) the remed ial steps Government 
propose to ta ke to decrease, if not 
eJimina te such frauds ? 

THE MINISTE R OF STATE IN 
THE MINI TRY OF FINANCE 
(HRI JANARDHANA POOJARY) ' 
(a) : Figures of fraud do reflect an 
increasing trend, This has, however, to 
be vi ~wed in the context of the vast 
growth aad expansion of the braking 
sy tem. 

(b) : There i no such propo al: 

(c) : B oks h ve been advised to 
strengthen their monilorning and cont .. 
rol system, improve their bouse-keeping 
and vigilance and award exemplary 
punishment to staff found guilty . . 

Workjo of Public Sector nterprile 

225. SHRI y.S. MAHAJAN : Will 
the Minister of FINANCE be pleased 
to s tat : 
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(a) whether Government have recei-
ved Reports of the Economic Adminis. 
tration Reforms Commissjon and Dr. 
Arjun Sengupta Commi ttee regarding 
improvements in the working of public 
sector enterprise ; . 

(b) whether Gove oment have . 
processed th se Report and have also 
taken into account the Report of an 
earJier Committee headed by Shri Mohd. 
(Pazal Committee) which had made cer-
tain recommendations on the working 
of public sector enterprises; and 

(c) if so, the concrete remedial 
mea ure Government propose to take 
to revamp the functioning of the pubHe 
sector en terprises ? 

THE MINISTER OP STATB IN 
THE MINrSTRY OF FINANCE 
(SHRI JANARDHANA POOJARY) : 
(a)Ye Sir. 

(b) and (c) These Repor ts are receiving 
the attention of the Government. 

Fera Companies 

226. SMRI VILAS MUTTEMWAR: 
WilJ the Minister of FINANCE be plea-
sed to state: 

(a) the company-wise, year·wise 
de tail of the exports, jmports remit· 
tance on account of dividend, royalty, 
lumpsum technical fee, interest, profit 
etc. (item-wise) during the Jast three 
years in respect of FBRA companies, 
(the 40 foreign equity companies) subsi-
diary companies of foreign multi .. 
nationals, branches of the foreign 
companies, the companjes having 20 to 
40 pet cent foreign equity, as reported 
to Governmen t by the Reserve Bank of 
of India and the Directorate General of 
CommerciaJ Intelligence of Mini' tory of 
Commerce: 

(b) the net resuJt of these foreign 
equaity companies on the balance of 
tfad and the balance of payment of 
the country; and 

(c) if the specific data is not availa-
ble, the basis on which Government take 
industry.wi e decision to allow or not to 
allow foreign investment 1 

THE MINISTER OF STATE IN 
THB MINISTRY OF FINANCE 
(SHRI JAN~RDHANA POOJARY) : 
(a) A Jist of FOA companies (i.e. the 
the compaoie baving foreign equity of 
more 40%) and branches of foreign 
companies has been furnished in answ r 
to Lok Sabha Unstarred Question No. 
6794 dated the 6th April, 1984. The 
above mentioned Jist aJso included the 
names of the subsidiaries of foreign 
companie. As companies ha'ling upto 
40 % foreign equit.y are treated at par 
with whoJJy Indian owned companies. 
no separate list of companies baving 
20% to 40% .foreign equity is being 
maintained. As required under the 
companies Act, the companies furnish 
information regarding exports/imports 
and remittances on account of diVidend, . 
royalty, Jumpsum technical fees, interest. 
pr·ofH. etc. in their Annual Reports. 
The information regarding any parti· 
cular company/companies can be obtai-
ned from the concerned Registrar of 
Companies. 

(b) & (c) : Govern· 
rnent's 'policy with regard to foreign 
inve tment continues to be electiv. 
Applications for such inv stments are 
dedIt with in accordance with the exi .. 
ting policy and guidelines. It may be 
added that the Hkely outgo of foreign 
exchange as weJJ as the Iike1y foreign 
exchange savings as a result of export 
earnings or import substitution are also 
taken in to account b fore approving 
proposals for foreign investments. The 
annual outgo of foreign exchange on 
account of profit!), dividends, royaltie , 
technical know .. how fee etc. constitutes 
on Jy a rna I ) precentage of our annual 
export earni n s. 

Regional Rural Banks in A.ndbra Pradesh . , 
227. SHRI N.VENKATARATNAM: 

Will the Minister of FINANCE be 
pleas ... d to state: " 

(a) the Dumber of Regional Rural 
Bank (Gramin Banks) started by the 
Union Government jn Andhra Pradesh 
in consultation with NABARD; 

(3) whether Government of Andhra 
Prade h contrjbute their share of 15 per 
cent of total paid-up capital; 




